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Alfidavit 1o be Furnished by the candidate alongwith Nomination Paper

Before the Retvrning Offi
For clection to 8520 Lagrslal '{nﬁ?ﬁ?g—Hnuwn
me':?i“ m%mf.....funttﬂunnn: Neume af biae Clamisiitiio 4y

Y- X R ﬁrmﬂMi

-Gopal # mz. a.
Mgal, 4‘1 S YCArs, "35“]*--“ u" Gﬂ Mf‘h (macrition I‘uﬁp.um. address), o camiidole ol e aleiv

Election, do hereby salemnly affiem and stale on oath as under-
i firike out whicheves is nut applicable)

(1) 1 am a candidiste set uph
Independent candidate,

'-J E.Dhﬁ { --T--ﬁ'lﬁll‘ltﬂl'lhcﬂﬂil'lcﬁf::-:':ﬂ}' A contesting a5 )

(3 Details of PAN and status of filing of Income tax return :

El_._Nn.

Permanent | The financiat year for | Toial income
Account Number | which the Last shawn In lmcame
r {PAN) { Jnﬂnl'l'-1 % retin has | Tax Retemn(in

[ Names

Spovse- Kemeham humans’, |

j‘ |
1 De-\:n:Ln‘]}f“hﬂ“jMit e — [_ = Qalis

D RagLa ks“”"‘_‘,:w |
Théperdem i . . f e e

13) The follawing case(s) isf are pending again: - me in which cogoizsnce has been taken by the conrt:-

A — =Pl

ST Rk R A GRRPRITATE Joro— 211 BRI

o

'8l | Offence I i.'.lu:s.;r";pl.i.-. N S [
'\"' | !
I{l_i | The details of cases where the court has taken s D [
cognizance, Sections of the Act and descrintion Mea L

of the offence for which cognizance taker ;

I

{t) | Name of the coun, Case No. and Date of orcdyr il - o i
| teking cognizsnes ; |
ffer | Details E«r‘h,:;-:d ()7 Appl cationis; for r-vision s - T
(if any) filed against the above order(s) - | Nil |

4. Casex o whick | have been convieted by @ court ufl.lw{mluer those referred o in Form 2

'{ﬂ

| Act and descniption of the offence for
| which convicied

[ The details of cases Sections of the

Nil

[ 15) | Name of the Courtis ). Case "o, ool

| J_:

NHI

iates | of orden(s)

b—_—
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I wil

| el | peprm————————

139 That |give hevetn below the details of o v asvets (movable and Lamovihle vic) of mysel.,

my spouse and all dopendents:

{ movable assers ;
{Mevie: .

|, Assels in joint name indicating the extent of joint owrership will also have to be given

2, I case of de
Mame of Ba
i

cornpanies ﬂ]‘ld A5 per books in case of non- iisted companies should be given,
-E i Dﬂp_ﬁldcnl + here means « person, substantially dependent on the income of the candidate.
E

» Details including amount is 1o be piven separately in respect of cach investment)

iy/Invesiment, the details including Serial Number, Amount, Date of Deposit, the Scheire.
Trstitutson amd Branch are o be given

Value of Bonds/Share/Diebentures us per the current market value in Stock Excharnige b respeet o

1 lig '.l.'.*.

aoelue)

JIT LR

b e

4z Ggene )l | ﬁr#__ puj

|5 | Description sell Jependent-3 |
1 = r = d Sel ~ MP:"M.EJ}I I}ep-r.-ndent -1 | Depe .
S o™ I T ' R"ﬂ mﬂ&ﬂ:ﬁ*ﬁ ot
1 8 rn._ Mg 15 aaa{ '.?,ﬂdﬂ::- ads?] i Al ALt |
(it | Detals of Depesits in Bank %- n-q--t;;l_‘j-l g —— .
 wecounts (FDRs, Term Deposits fg,...?ﬁ, o 5 89- |
and all other types of Deposits | l
including saving =scounis), . 8%, 80 4'.'.. A8 s &35 §7F sl PR Nt
i Deposits with Finaneial B r‘-}u‘-. ] |
| | tratitwtions, Mon Sankioe d % qﬁ% m’ﬂ.?;”
! Finzneia! Companics anc
| Cooperative societies and 1 5 :3“:15%1:; | )
| o amount it each such _ﬁE“ [ i T
[III|}1 Detailz of nve-tmet in Sands, .q.ﬁ,u ;},,J_,_*t S T Lo r- == [
Debeniurcs/shores and units in s f . . .
companicsMuiial Funds and ; b-ﬂ-:h el L l Mol
. patma .
| | others and the ameunt, _
{iv) | Detsils of investment in WSS, 'R B L9E% af | g
Postal Savings, Insurance Policicsfib9e. 35?"5 154 760= 'rﬁ A ‘5“‘”} : |
and investment in any Financial 589 Life-(8) <89 Life Fre- 39:55 Lol | L
| Instrement in Post office or 15 .000/z ]100,000% 1 | I
i Insurance Company and the L . A =19 58000 4 3% n-ﬁ?‘: { !

_ | ampunt 1 | __ b I
T['F‘J Personal loans/advance given t;ﬂﬂ; g,;-, | | |
{ any person or entity  includin ] . i .
! i firm, Company, Tras' cte, nrsl:? Bidham Sabha  plol e AT | Me Y} |
: other receivables fi ; PUTRRE 't | : |
| - o deblors :-H"ﬂ’! : _
i __jandiesmovet, - _ T | TRl | e |
Fy n]‘ Motar Velicks Alrer: s/ | 1 |
| ' '&'a-."nsIS.:'.. ps (Gesails of Make, *L:ﬂ; AL'] I At | ') |
| | Reg straticn Ma. ete, Year m‘-“ |

| Purchase and amount ) o L -ﬂ-'ﬂ.-f.lri . VR B
i i} Jewelry, bullion and valusblc o/ chain | Bhay : :E.M_dw I ! |
i | thing (give details of weight 54 'f‘{""‘“}-lﬂ"f sifvars Sher IV el Mat) |



{t-i]“ﬁ.n} other assets such -5 value of

| i Chimsfinterest & :.Lilng;{- ﬂ'““ ‘.32'_"35_:" ’ wil ; -
o IM-*E? a3ld - 4 W-fr{mu- 1
a nsla!l_ui.lyﬂmhlum
(Mete: 1. Properties in joint ownership indicating the cxtent of joinl ownership vill also have to be indicat 3
2 . Ench land or building or apariment should be mentioned separately in this format)
'S, | Deseription R Self Spouse Dependent-1 | Dependent-2 FUEPENEI'I:J |
No |
(i) m%m LG, p\.t-iwu 1658 1’
Locations) £~ Gapalpey 4], willepe-gelo o Mot | P’ f
| Survey number(s)\7Y 4 Syt shans FIBAG: o8- Binge R
:r:;:'l"ntal measurement ih ] 't Ao '/
| | ipdi-gesl ! :
Whether inherited property i .
( Yes or NO) § Pl r'| wa'l M |
Date of purchase in case of self R X . * -
acquired property bde’! Ade™f ] Puda't ma | La™f
Costof Land (in case of ; b
ptrchass)at the time of rol | 2,87 000l o'l pLo"! AT
purchase | |
Any Investment on the land v ) B
way of developmen st | o't Nof | e’ M|
construction etc ! | | —
iﬁlr;rmm:b:ﬂuntn: mark 1 5,480 006 06, 06,006/~ | Ada ¥ AT, —It A
(i | Nom-Apriculiurs! Lar ‘_ R T —i‘ . ._
Lm:.gﬂg pLa't [y ,M.h‘a’ E .M-".F | o !
Survey nursher(s) | i i S
— 3 1 Ll
:qrca {}Tnm measufement in 'l ads Mot : T | bla't |
L | | |
Whether inherited property i . L | g ¥ i
(Yes or NO) A wlo' | oy Loy l Lo [ |
| Daze of purchase in case of self i . ] i | o
grguired propenty nl R’/ pro = ' I 1
Cost of Land (in case of y . R i
purchase) ar the lime of e | wL'f Mot Mal e
| purchase | =
Any Investment on the land by : ; é : ;
way of development, (Y Na'f | (5L oy Nl
COrsTruClion etc. i i | |
fﬁiummm Current market wist o'l [Ny NP i MeT)
(i) | Commercial Buildings il | |
| {including apartments) ] - , ol e
' i -Location{s) | g '] ey 5 i
l | Survey number(s) _ | | g
i | Built up Area (Total . : ' : [ . i Ma®
|| messurement nsq. ) o 00 L L . O L O = S




T wher inherited pro riy 2 R R AT [ % -
f‘ l:""":»r ar NO) e ble T (78 Ale't | e Mty
i L
i s of pu purchase in case of ~e1f . | . i
aired propens tde wLa] INTY ref | e
fFarhTy uf property [m case of g M =1
i i rehase) it the time of Pl e e | rdo') e
; | pLrhase —
{ Ay Invesiment on the 1 R | :
property by way of (et (NEN] AT pott | N
Ir development, construction el Ir R B
: i :ﬂrﬂzﬁmmle Current market T pde ¥ et | ALe™! ma't
" (iv) | Reesid ential Buildings (including v.-figiﬁﬁiiﬁﬁ“"‘ i i - i_
praments,) Pacea 5 (pur fu fa il 4_?“__5’ i sl 't | AL
-Location(s)  Kowmd S puY, it fumel L 24 1)
| = Sumvey numbes(s) pu--( - o
Acrez (Total measurement in . . .
sa ft.) Jo DAur |oo-08-0C . et | ey i
Bailtup' Area (Total : ' . ) | sl
measurement in sq. fi.} P 1o Dhuv iy L __M r St
Whether inherited: pranerty - " = “
| ™es or NO) ! .ﬁ‘!‘____ - nis _.tb’—_l. = -"_ in
Dil.c-nfpt.r hase in case of sclf oo | " -
. 8. st | pla!
|- &equired property nlet A0 02.§008 ol )
Cost of proseny (7 nr_a-}«:ﬂl' = . .
wrchase)a thet-meal pdo! \EE, 00O AT et 1
L R L, U AN
Ay Tovestent on the jand " . N
way <f de <lopinent, AT Mo wa'r ket a7 r
{ ':ﬂn-f- Lﬂl '1!-1[ R e j
' :]F;rrm:m ste Corrent mark - M:nj.gmam‘,ﬁgg,an,wa?} Ada 7 : aat | 7 |
| y | _.
l (v) | Othiers (such as interest in e 't | ) Al
T“______Prv:'[lcn:;‘l
{vi) | Total of Current Market 07.00. 000 o m?’ : l ket Mt
 Vaiue of (i) to (v) sbave 7 ﬁ" 18-00. 08 i

(6) 1give herein below the details of liabilitics' dues 1o public financial institutions and povernment :-
(Mote: Please give sepurate details of name of Bank , institution, eatity or individual and amount for ezch fiem)

"
i MNo.

[ D&:rl[.l.t.ieu

Self

Spouse(s)

i Dependent-1 | Dependent-2 | Dependent-3

| (i) I Loan or dues o Bank/Financial

M&m
Hpes

i st rllllgﬂ-’dé
[ ‘Name of Burk or {
Amacnl outstandi
!_:‘-"mun: of loan  ~Tarm Pﬂo

wop el

.ﬁ_'rrfu Tehata

19,354 s0

rLF

Loan or daes to any
individuals Ler, han
mentioned i {;?‘:ﬁ&'
Mamels) - Ghebia

Amount, eusun-. Ft' Bulayo ty

Mature of loingemey pf 6

r

05. 64+ 009f !

A f

Al




{7) Details of profession or sceupation:

a Self....melAc.
b. Spouse . @i kak. m frm Gm Rauls G P

{8} My educational qualification is as under;

EMK"’J]

(G’i'-"-; details of highest School / University education with full form of the certificate’ diploma’ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

m- A " M#‘l‘ e
Ek'lj‘i;"“TF = ..m.lmaum uwvws.l‘armﬂ-'ﬂlm')’w o
(%) ABSTRACT OF THE DETAILS GIVEN IX (1) TO (8) ABOVE:

| 1.[ Name of the candidae
L
]

2. | Full postal address

ﬁm TSR .,

1. | Number and Mame of the constituency and
slats

3. | Name of the Political party which set up the
candidate {otherwise write *ind.cp-cier_l_{_'_l__

i {2} Mumber of cases in which eonvietion order
{__ | passed (other tvan thase referred 1o in Form 26)

Rarm R/
(Malga - Sy puy. - 'F"t" G#_M%
72 Q;WA@;@-,-*.MY !
Jete Bl T

Aty oiher liability et 7Y T oy | it T oy
Carand total of liabilities 05,76 354 Lo T Nel | el R
(ii) | Goveiament Dues: il iR s o
[ues 10 departments dealing . i .
with government ; el Mol e | el
| _!Emmdauon — 1| M _,.4_.. -
Dues to departments deeling | | :
with supply of water | [YA o} et pda'| '/
Dues to departments dealing ’ N . o
with supply of electriciy s’ nds'l [y pulo | tlo
Dues to departments dealing
wiith supply of P [ pla'| pla'l pla |
telephones/mobiles
Dues to departments dealing i
| with government transport el . o - [
(including aircrafis and w1l s e ] e E
lelicopters) | s |
Income Tax Dues fﬂﬂ FRTI*IL"‘. o E.f.: . [ B _.h_h‘_i. [| I:.;_,:. i___u_..‘r
Wealth Tex Dues W | el | ] | i
| ServiceTax Dues | W't NS N ) Nt
e Municipal /Property Tax Dues | wle') T L ) [Ny
l Sales Tax Dues SaT Mol i ]
Ary other due: 'l el | L) L
Grandtotal of all Govt. dues | - - T il | W | N |
. | N R v g

Ne™/




Thaw T AKRPR 9T 4| C

r_'_'t'-:-r Tuial number uf I."s;|1|.1i|1.g caaes where the
| 1 oot {5) have takes cognizanc
k.

3

T Vi For vehiiohs Jasd

At

T T el e v
tncume Tay Rewrn filed [ 14-08 201~

.:5% s

__ | () Candidate 2040- S0 il _|__ st 2
: (b* Spoose: s T il .Y N | . e S s
.| {e) Dependents o7 _ I N L
b _ Details of Assets and Liabilities in rupees s o gl
! Description [ 5elf Spouse | Dependent-l| Dependent-ll | Dependent 111 |
A | Moveable 1 ] .
| AmetTotatvae A4S psesf x| ¢ | et
. Trvmavahle i N il = 1 .
- Assel o825 stia; e Mo e e
(i) | Purchase Price and a . T e = o
Development Cost of 2 : ,
Immovable Propery MeT j’iﬂﬂ?_, Ao M’ No'l
|| (Total Value) |
(i} | Approximate Cumem v
! Market Price of Eﬁ*ﬂﬂ'm’?‘! 1R.00. T | Mo} :
| | Asset (Total Valw |
7 Liabilities __PS.TEFIBE TR aLy Aa't | N
(1) Government _ | ; " i
dues (Total) J"'-__P / N M| Me'/
(i7) Loans from Bank, % I S
| | Financial Tnatitutions and ﬂ{?"ﬂfﬁ wdof Ly’ ) e/
ntners (Total) o | | | [
8. | Highest educational qualificntion: _'r} ' MM‘-_
m-A- : Fb-g'l-v\ . P ExliNg . :
Epaﬂ T Hﬂ‘i’-’l E'N'M' mw%ﬁ' " 28 3
(Uive demils of Schocl / University education with full form of the certificite/ diploma/ degroe
course) (Name of the Schoal /Collepes University and the vear in which the course was completed,) |

VERIFICATION

L, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and belicf, no part of it is false and mothing material has been concealed there from. | further

dechare that :

. Fis's
{a) there is no case of conviction o pending case against me other than those mentianed in items 3 and 4 abave:
il L oy spouse, or my-gepandents do not have any asset or liapstity, other than thase mentioned in jtems 5 and &

g FLALN

~,4|mulfﬂ'£m <o thils :hc..J.—_.S.;..l:.;NJ........._.__du,v 1 Desenbey gy

a2

DEPONENT DT

E



Mate: 1 Affidavit should be filed Iatest by 3.0 PM an the-last date of fi ﬁng nominations.
Z. Affidavit suould be sworn before an uath Commissioner or Magestrate af the First Class or hefore a Mo
Public.
2 All columnz should be filled up and 1o columa ta be lef blank. 1 1here is no information 1o furmisl e et of
any irem, either “Nil” or “Mot applicable”, as the cuse may be, should be mentioned
<. The affidavit should be cither Lyped or written legibly and neatl
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